
'  j V Central Administrative Tribunal, Principal Bench

Original Application No.792 of 2000

M.A.Ncs.lOII and 105S cf 2000

Nev<* Delhi , this the 27th day of March,2001

Kcn'ble Mr.Kuldip Singh,Mei!i&er (J)

1 .Jitender Pal S/c Shri Santer Pal
r/o Rai lway Colony
Badi Mor Sarai

Odd. Block No.40,
Jhuggi No.G-l4,Kodia Pui
Delhi-6

ft

Z.Rakesh Kumar S/o Shri Sher Singh
r/o 2384 Gali Ravidas

Behind Kala Masiid
Sita Ram Bazar

Delhi-6

(By Advocate

- Applicants

Sh.S.K.Gupta,proxy for Ms.Richa Bansal)

V®rsius

Govt, of NOT of Delhi
Through Secretary(Medical)
5, Sham IMath Marq,
Del h i

-  6., 8. Pant Hospital

J a w a h a r La i'L Neh r" ix Msr g
New Delhi

3, Medical SuperiE>tendsni't
G.. S.Pan t Hos pi ta 1

Jawah a r i a 1 Neh r u Mar g
New Delhi

(By Advocate; Shri Rajinder Pandita)

Q (ft' D E ItCOIiMl)!.!

By Kficni 'ble Hr«B?.uldita3 Sinetit-uisemteriJ}

— ftespogriofesitts

Applicants in this O.A. have prayed for ttliua-

following relief

b)

c)

quash the oral orders of disengagement
of applicants dated August.
Febr uary, 139 ? r espec t i ve1y;

) D O •!? .»i;
1 J' lUiU v.li

direct the respondents to engage dne
applicants in preference to freshers
juniors and outsiders; and

direct the respondents to confer
temporary status upon the appiicaKiis
w.e. f they became eligible for same
as per the Scheme dated 19 93 frasTsed by
OOP!,. "



F';{Cts in brief are that applicants were

engaged by respondents on casual basis as Mursssg

orderlies in February ]932 and August

respectively. it is submitted that their naffies were

sponsored by the Eiripioyrnsnt Exchange. According to

applicants, they have completed 240 days of contiriuaiss

service from 1992 to 1998 and 1994 to 1997.,

respectively and as such, they are entitled for grant

of temporary status and also for re-engagement in

pi efei ence to juniors, outsiders and freshers.

Re^spondents in their reply have submitted

that applicant no. l has worked for 1 19 days in

1998 in different Intervals of times on leave

vacancy, 142 days in the year 1994 and 8 7 days in

on stop gap arrangement. Applicant no.2year I995 .... ,
IS

stated to have worked for 86 days in the year I'Jfls, 70

days in the year 1994, 85 days in the year 1995, 45

days in the year 1 996 and 43 days in the year 19S!?.

Thu; 1. L i, o •--'Ubmitted that applicants have not worked

Kwhic wo sill!
for requisite number of days in a year-

entitle them for conferment of temporary status.

Moreover, they had been disengaged as it was only a

stop gap arrangement.

confronted with the plea taken by

respondents, learned counsel for the applicerat

conceded that he will not press for conferment of

temporary status upon the applicants. However., ise

insisted that if the work of casual nature is still



•  i
available v^lth the respondents, - then the applicants

have a right to be re-engaged in preference to

f r e s h 1" s a n d j u n i o r s -

fcti- applicants' prayer for re-engagement

in preference to juniors and freshers is concerned, it

is quite fair and is in accordance with Casual

Labourers (Grant of Temporary Status ssrsd

Regularisation) Scheme,1393. I, therefore, direct the

respondents that if the Vi^ork of the casual nature is

available with the -respondents, the applicants will be

considered for re-engagement in preference to freshers

and juniors. However if there is a regular vacancy in

the respondents' department, then the applicants will

apply in a regular manner and will be considered in

accordance with rules.

6. O.A, stands disposed of with the above

directions. Wo costs.

(RUfP., SiRDSilts) (KBiilldkp SiifT^)
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